
Hl THE CEllTF.AL ADMHliSTP.ATIVE TRIETJHAL: JAIPTJF. E.ENCH: JAIPUR. 

Late of order: 13.1.98. 

Mangi L:1l Gupta 8/·:· f.hri Rc .. ::.p tlarain Gupta, P/·=· 1::·3, Adarsh 
Colony, Daudpur, Alwar (R:ljasthan). Presently posted as Ticket 
Collector, Western Railway, Barodara Division, Bharauch. 

: Petitioner. 

Versus 

1. Shri M. Ravindra, General Manager, Western Railway, 
Churchgate, Bombay. 

2. Shri Dev Raj Sharma, 
Western Railway, Jaipur. 

Divisional Railway Manager, 

Respondents 

Mr. R.N.Mathur; counsel f0r the petitioner 
Mr. Manish Bhandari, counsel for the respondents 

CORAM: 

HI)N'E.LE 2.HRI (•.P.2.HARMA, MEMBER \AI•t-1Illi2TRATIVE) 
HON'ELE 3HRI RATAU PPA~A3H, MEMBBR (JUDICIAL) 

(PEP- H•~•N' P.LE- SHRI- ·~' • P • SHARMA 1 · MEMBEP.- ( Jl.I•MIHISTRATIVE) 

In this ~ontempt petition filed under Section 17 of the 

Administrative Tribunals A·::t, 19'35, the petiti.:.ner Shri Mangi 

Lal Gupta has prayed that the respondents may be suitably 

punished for commiting contem~t of court in not cGmplying with 

Vs. Union of India and others. 

2. The dire.::ti·:·ns ·=·f the Tribunal co:.ntained in r:·ara 8 .:f 

its order read as under:-

"8. We have .::.:.nE"idere•:l the matter .::arefully, in the 
circumstances of the present case, we direct the 
Government respondents that they shall in the first 
inetan·::e, .:,ffer ar;r: .. :.intments tc. the pere.:.ns initially 
n.:.minated fc.r ar::•t=·C·intments as Tid:et ('.::.lle.::t.:.rs in the 
Jaipur Diviaion in the order of their seniority to the 
extent va·::an.:: i ee are at present avai lat.le after 
r::c.ns i der i ng .::ases O:• f pere.:.ns t·endered surplus. Th·:•se 
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\vh.:· .::ann.:.t be absc.rbed in the Ja ir_:,ur Divis i .:.n f.:.r the 
reasons given by the government respondents, may be 
offered app.:.intments in the nei9hbouring Diviei.:.ns .Jf 
Jaipur in the Weetern Paih1ay and may als·=· be c,ffered 
app.:.intmente in ,:,ther Diviei.:·ns ,_:,f the Western Pail\vay 
in the .:.rder ,_:,f their seni•:•ri ty in the merit list. 
Thc.ee .:.f the appli~ants \·lheo have no:.w e:-:preesed their 
willingness to be appointed/absorbed in the Pombay 
Divisi·:·n may t.e .:q:.p.:.inted/abs.:.rbed therein at present. 
f..e e.:..:.n ae iJa.::an<:iee etart l:.e•::O:•ming avaiL:ible in the 
Jaipur Division, thc.se ,_:,f the appli·::ants who:· are J~een 

to come ba~k to the Jaipur Division may be brought back 
t~ Jaipur Division in the order of their eeniority. We 
maJ:e it o::lear that the r:·ers.:.ns brought bacJ: t.:. the 
Jaipur Division in accordance with directions given 
ab·:·ve shall no:.t L:.se senL:.r i ty as per their .:n· i9 inal 
merit t:oo:;sit i·-::.n. The dire.::tic.ns given in ·this paragraph 
shall be appl1catte. t.:' ::~11 the pet·s.:•ns 'Wh·:.se names v1ere 
forwarded· for appointment/absorption as Ticket 
c.:,llect•:•rs in the Jaipur Diviei·~·n, regardless of 
\vhether they. have filed appli.::ati.:._ns before the 
Tribunal C•r nc•t. This is intended t.:. ensure that n•:"l 
injusti~e ie done to persons who may otherwise be 
seni.:,r_ .-< t·:· the apr:·licants as r:·er their merit 
poeition. We expect that the respondents shall 
appoint/absorb these pereone in accordance with the 
ab·:•ve direct L:.ns \·li th·:.ut any undue delay, ae they have 
been a\va it ing ar:•t: .. :.i ntment e, f.:·r ,_:,i:er a year n.:.w. We 
make it clear that the right of the private respondents 
othenvi se el i9 i ble f·:.r the p.:.st s •=· f Ti .::J:et c.:.ll e·::t .:.t·s 
shall not be effected." 

The respondents filed their reply to the contempt 

The Tribunal had given certain directions on 

:=:c•.3.E'~'7. '£hereafter the t·eepc·ndents have paseed .:.rder elated 

15.1:=:.1097 by which they have transferred the petitioner, 

amongst others, to Jaipur Division. Thus, the direction of the 

Tribunal re:;Jarding tr:~nsfer bad: ,_:,f the petiti.:.ner t.:. Jaipur 

[tfvisic.n has }:.een o:x.mr:·lied with. The learned .::.:.uneel f.:.r the 

petitioner hae, however, pointed out that there is no specific 

mention in this order regarding retention of the seniority of 

the petiti.:.ner in a.::.::c,rclan•::e \·lith the order ._:.f the Tribunal. 

The Tribunal had directed that on transfer to Jaipur Divieion, 

the petitioner ehall not lose his seniority as per his original 

merit p.:.eiti.:•n. In view ·:·f the apprehensi.:.n .:.f the r_:.etitic.ner 

that his seniority may not be maintained as per the directions 

of the Tribunal and after hearing the learned couneel f0r the 
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parties, we dire•::t that the resp.:.ndente shall mal:e a spe·.::ifio::: 

order with regard to the seniority ~f the petitioner in 

accordance with the directions of the Tribunal. The respondents 

may further inf•:.rm the r,:.erso:ms menti.:ned in the order dated 

15.1:::.: .19~17 that thc,ee of them \vhc· have n.:.t j.:.ined the Jaipur 

Divieio:•n under the apprehension that their ·Jri9inal seni•.:.rity 

may n•Jt be retained may n·:·w jo:·in the [•ivisi.:.n within fifteen 

daye of the receipt Gf their communi~ation. The contempt 

petition stands dispoeed of. Notices issued are discharged. A 

CC·PY .:.f the .:.rder cla·~ 15.1::::.1997 has been tal:en ·:·n re,.x.rd. 

~0_t,~ . {k/ 
(FATAN PRAFASH) t0.P.2HARMAJ 

JUDICIAL MEMEEP ADMINISTRATIVE MEMBER 


